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(arefror faeRr faram)

% T, 1 See, 2026

AT [, 547(37).— FrwfEa IRa—sRe 37 arstitaT & forw et freer (armeion): st
T St (Fshfora 9 - St 79 Si) stferf=aw, 2025 (2025 7 36) T &7 33 i STLTT (1) TAT ITLTT
(2) F @< (q) 3T 9T 37 AT ITLTT (5) G & LTRAT T TIN Fd gU, AT ART—ISHT 3T
grsiifaeT & foro et e (amion): At T S (FwfEa g - s ww of) aSsraorert= suay
7w, 2026 F AT & A9 FwaaT FEET F AT B GG TR 6 qTHT AR w=AerT (Aror G
o) T sAferg=aT ST an.a. [, 397(3), A 22 7T, 2026 FET, 91T & TST9=, SETemoT, 9 |,
@< 3, IUEE (i) § TeRTird T T o1, e S ATeE=HT & TS § TR 6 R 8 g (&
AT o AT | TF SHE TATEAT g aTed FATH ARRIT H ST AT TATT AT 7 [T 2,

T ITH ATALAAT FT SAATAY FTA ATAT TSTIH hT Tt 22 T, 2026 FT STAAT FHl I FT &
e o

4949 G1/2026 Q)
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SIY 3% ST (RFAT F Hqae § I AT I GAE 9T A5 T G g 99 & 8 A= w7
o T g

e, 3T, Fe T gL, AT ITa—eeTe ST sttt % forw et fRere (g Sfdh—
Sfr T St (et A - St o Sf) srferfaerm, 2025 #t g 33 i IT-4mT (1) TAT ITLTT (2) F G
() 3T a7 37 T ITATT (5) F e S orf<r Al &1 TART Fed gu, FMofated [ aard §, i —
1. Gferm sfide s ww— (1) =& fRaw =1 gfem am “Rewfam sra—aseme s ssfifaer 3 forg et
frer (amfion): s T St ((FAeRfera A - S W SfY) SwAoreTe= Sueer Faw, 20267 2 |

(2) I TSI | I THTA 6] ARG T T g |
2. gfraTd — 5 Rt §, o o 3 dad & s st T 8, —
(F.) "AtaFaE" T FERET Ta—S 7 Arsiiiaer & o et frem (i) Attt oW S
(Frerfera W - Sft 7 i) srfarf=em, 2025 i 2;

(@). "SFH A" AT A g 3 % TSN F ATHIL 15T TLHT G ShI #hl SATSE=AT T
TG AT T TLHTT FIT ST AT o ATEAH | SATH AT o TEH Al arid, ST A qaa< g,
AfIT
e ag T UHET e A= % I S a2 /I & T 6 aal i,

(M) "STATREET THTO-a" | "qTeneer A e, 2017 F sehie fAfEd aEw § 1w 9 srqar |59
T[T &4 TATHA T TEqd ag THTT-95 AT g, S T THTI0rq o3 37 g1 i3 0w & 1efie
ST i T A T ST ST A F forg Gt wan g, fSreew o 3 e i e off)
(F) THH T AT THT 9153 3T ATH=TRAT TAT ST afeATioT 78l 8, g sfafaaw & afearfua g, %
Fer T g, ST srfarfaam § wwer: 38 fauw 1w g
3. fafe Tt &1 e — (1) #7erenT Tieht T areior Temmme et srfafaaw, 2005 (2005 FT 42) &

eI T FETedT el TP AT TSI LT ThH o Tefia a7 Iiacdl F7 1T aFh 31T 26
THRTL & FATIA AT SITUATT 3 o 30 S, 2026 T fFramm off)

(2) TTST ALEHE T FEATHT FAT o6 =0 G99 § ©0T G & ATH, GHIF GATIT o6 THTT AT
AT & FIeTT gq THT a9 F1ars 6l 10|

(3) TS TLHTT, WRTCHT et T ATHTOT TS MTEET Atearf=aw, 2005 (2005 FT 42) F 7=
Fferafaa wET-aaferd ITART THI-91, 2 ¥ Al & qeATI, THHA, d@r-arer a1 Rt &
Tt Tt T¥IE FETUTAT S TORITIATET HT IO7 L o 1T, S HIT 6 TET g 6l arg o
U AT T [aAT T srater & Hrae weqa w:

U] Ag o6 HR I ALY, FILON 6l AGdG FEd g0 TAT TATH FHILON o6 (ST Zie & AT THTETH
29 TY, ITF AT AT ATk Too a1 Y srafer ok oy weti

(4) FET TLHIT, TH G99 H, ST 9T T FRETOTT F SAT, FAT TR =T il
F form sraw fAfer 3 stor s w1
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4. fRferat — (1) 3T avF = Faet % Sueet F 1w w2d g, 30 S, 2026 T A= vt i qff
qied, TSAT H HEICHT T TP T TERT el S & Y= & o [fer sgraar gatea wat

(2) sr=taq arfaary T F FT BE &1 O 9 g1 o9 g9y § an) s [t eiw
FIATVITTTAT o FTTATE Fa [T TR DI ATTE T AT ST

(3) SATETHIT & WA i U, ATAIH o eI e sfded gq aeq=8 qTIae] ¥ Haterd =aAt
F 9" T T 970 19 T, F91T TLHTE ThIH F FTGIT 5 (o070 TS 1 SAqEH AT ITae FT T,
ST U et % ST daeriRa w7 srded i i 3 ofae g
5. ETAT el TE T YTHtor TSI T TR o STefie 1 — HamoT qIE 9% HTeAT et T arefior
TISRTTE et & 3 o7efir ST &sfy it a7 arferfaas 3 srefie omir s ST &9 3w 5 afafaag &
Suaet s, o srfarfmem i g 22 § A ir-amemeor vt afeatea &, s @ smoem

6. FHFR TgA™, ATNAG 3 I TR T F1E - (1) TETenT Tieft T Irior Teemme et
i F orefi R F ST w12, g SRaTHT F q1edw F T e geartuq Gy o g 2, atafaam
o 3T TSI 9TH e o for farfermmer a1 st

e I% T TRl el d I, 6 a7 9 THTL g1 S 9% [ s-Hharset (e-KYC) FHHT & fHz=ror
H I FHTION F QU7 Al 0l ST Tl g, g Alhied § VAT HAT AaeTF: GHEA g, dgf Uh JTHAT § UHT AT
H TEERA 1 SITUIT, ST a3 G G A= 6 ST |

(2) 39 7w (1) ® O =Ha®qT a9 a% AT I & dF o6 T T gy A= o 39
LR ZIT AT ThH ST o SATHTL TTHIT TS ATEwel FIE AT Agl (T ST

(3) AETCHT T TSI ATHIT TSRTTE ATl TR o ST TAIMTE AT T GXT A & [oI0 AaeTH
TATOT TEATAA T ATHAG qF T [ATSHT T T30 FF q (9 UH TeaTeel 15T GLhTT FIT AT A 37
I TT5T G AT TR & ST o AL ST At %07 ST
7. T[T MR — (1) TRAT TR F THTG T Tl TP JTHIor A9 Tt TR & et
TR T T et ot /197 o2 (far=ae o S & S fEa=me BT s

(2) srgt foreft afiame 7 Rt fachir o & wgrenT Tieft Trdr areior T IR &6 i
fraet ot st & AT % o ager ¥ TR &1 TR 77 g1, ver afEw 3o AT av # sfafq a5
ST % SATHTL ML hd ST % QAT & SATTAT % T 911 F=7 T2

(3) FTHFHH SATEHTLT UH TSI % ST THTATS, FHTETT 3T TG TRT Hl AT FT

8. S i TITEX ARqql FT AT — (1) HETHT T T ATHIOT TR M=t Aterf=a+, 2005
(2005 T 42) = et Giora, IUTH IT AALIETT THT STH ST TTEL AEqIT SATeTHITHT 6 Srefie Srieepeont
& siafa g1 ST

(2) TST ALEHIT, T F Hated g9t SR ST TET RaA i UE gHET AT HE JAT IHHT
AT FIAT, reH Ut sfEaAt #7 Afafs=t qur ag wtarr, S vy sufeqat, oy E&test, et
TE I FLHT T ATRITeA o ST, sAara AT [igd g, 1 Seor@ gl

(3) TTST ATHIY, = (HIHT & TTTFA EI ol ATLE & g TTH 0l AT o6 HIAL Ih AT hea [T T
T T H:
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g Ig I T aa, e &9 § F10T il d@ag Fd g a9 TITH FE 6 (G2d e g |
THTETT B9 9T, I<F A2 1 90 fae & srfers vt sifafiw srafer o=, ™o ag e aw=r, agr ool |

g Ag ST 6 UHY S o srEer, "rameor i ffaw, 2017 % 9 a9 T g g
ST FoFT ST aTer e fafr sreaent o aniasts fgidl & saed g

9. T, =TT 3iX TETAW — (1) HEeX A, T araer, &, ars=w, TRwey, J@r-0aer wred 37
Frgareat afga ot wifas srfderat v g<fera fBram stroa s sfafRay 3 srefe sriesreon i siafa
R SO m)

(2) YL FAAT HAT 2T, -7 [0 T RIERITE, FTATHITEH STel, TS ATHAT (S Algd THT
RfSres arfSerat &t wafua aiEramet i swrrsorert F same Tiaaria s y&tea B smom)

(3) HFHHIT = FETT ALHTT G AT ATHerg Siaemeor Afd & e B o siver #1792 981
ERIES LIl

[T, &. 51-11015/2/2025-7.TH.- &<, £, -V]
TRt T ATSTATRY, §Fd qi=a

MINISTRY OF RURAL DEVELOPMENT
(Department of Rural Development)
NOTIFICATION
New Delhi, the 1st July, 2026

G.S.R. 547(E).— Whereas the draft of certain rules to be called the Transitional Provisions under Viksit
Bharat — Guarantee for Rozgar and Ajeevika Mission (Gramin): VB — G RAM G (fasfara wmea - sft 71/ Sft) Rules,

2026 were published, in exercise of the powers conferred by sub-section (1) and clause (p) of sub-section (2) of section
33 and sub-section (5) of section 37 of the Viksit Bharat — Guarantee for Rozgar and Ajeevika Mission (Gramin):

VB-G RAM G (fasfara 9 - St T Sft) Act, 2025 (36 of 2025) vide notification of the Government of India in the

Ministry of Rural Development (Department of Rural Development) number G.S.R. 397 (E) dated the 22" May, 2026
in the Gazette of India, Extraordinary, Part 11, Section 3, sub-section (i), inviting objections and suggestions from persons
likely to be affected thereby before the expiry of a period of thirty days from the date of publication of the said
notification in the Official Gazette;

And whereas the copies of the Gazette containing the said notification were made available to the public on
the 22" May, 2026;

And whereas objections or suggestions received on the said draft rules have been duly considered by the Central
Government.

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (p) of sub-section (2) of
section 33 and sub-section (5) of section 37 of the Viksit Bharat — Guarantee for Rozgar and Ajeevika Mission (Gramin):

VB-G RAM G (fa=fara swrea - ft 719 Sft) Act, 2025, the Central Government hereby makes the following rules,
namely:—

1. Short title and commencement. — (1) These rules may be called the Transitional Provisions under Viksit Bharat —
Guarantee for Rozgar and Ajeevika Mission (Gramin): VB — G RAM G (fa=fara srea - St 714 SfY) Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.
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2. Definitions. - In these rules, unless the context otherwise requires, —

(@ “Act” means the Viksit Bharat — Guarantee for Rozgar and Ajeevika Mission (Gramin): VB-G RAM G
(Frerfera e - St 7 Sft) Act, 2025(36 of 2025);

(b) “transition date” means the date of notification of the Scheme by the State Government in accordance with the
provisions of section 3 of the Act, or the date of initiation of the interim arrangement by an order issued by the
State Government, whichever is earlier:

Provided that such date shall not be beyond the six months from the date of commencement of the Act;

(c) “utilisation certificate” means the certificate, in the form prescribed under the General Financial Rules, 2017,
furnished by the State Government or Union territory Administration certifying the utilisation of funds released
under the Scheme for the purpose for which they were sanctioned;

(d) All other words and expressions used herein and not defined, but defined in the Act, shall have the meanings
respectively assigned to them in the Act.

3. Settlement of financial liabilities.— (1) All liabilities under the Mahatma Gandhi National Rural Employment
Guarantee Scheme sanctioned under the Mahatma Gandhi National Rural Employment Guarantee Act, 2005 (42 of
2005), shall be verified by the State Government, as having existing up to the 30" June, 2026 .

(2) The State Government shall ensure that all necessary action is taken to settle the admissible liabilities, after
due verification, in accordance with the established mechanism in this regard.

(3) The State Government shall submit audited utilisation certificate as mandated under the Mahatma Gandhi
National Rural Employment Guarantee Act of 2005 (42 of 2005), by completing all due processes and procedures
relating to verification, reconciliation, audit, and reporting of expenditure and liabilities, within a period of one hundred
and eighty days from the date of commencement of these rules:

Provided that the Central Government may, for reasons to be recorded in writing and on being satisfied that
sufficient cause exists, extend the said period by a further period of ninety days.

(4) The Central Government shall release its share of funds towards the admissible liabilities as per the
established rules and procedures of the Central Government in this regard.

4. Funds. - (1) The Central Government shall, subject to the provisions of these rules, ensure fund support for the
operation of the Mahatma Gandhi National Rural Employment Guarantee Scheme in the States, including for meeting
liabilities existing up to the 30" June, 2026.

(2) The Central share of unspent balances shall be remitted back by the State Government to the Central
Government in accordance with the applicable financial rules and procedures in this regard.

(3) Upon commencement of the Act, pending finalisation of the rules relating to objective parameters for
normative allocation under the Act, the Central Government may provide interim allocations to the States for
implementation of the Scheme, which shall be within the final normative allocation determined in accordance with such
rules.

5. Works under the Mahatma Gandhi National Rural Employment Guarantee Scheme. - All ongoing works under

the Mahatma Gandhi National Rural Employment Guarantee Scheme as on the transition date may be carried forward
under the Act and shall be continued in accordance with the provisions of the Act, including the fund-sharing pattern
specified in section 22 of the Act.

6. Worker identity, records and Gramin Rozgar Guarantee Cards. - (1) The Job cards of workers under the
Mahatma Gandhi National Rural Employment Guarantee Scheme, which have been renewed and verified through the
e-KYC, shall be considered valid to avail employment under the Act:

Provided that where the Central Government, upon being satisfied that e-KYC could not be completed for
reasons beyond the control of the worker, considers it necessary to do so in the public interest, such cases may be
processed in such manner may be decided by the Central Government.

(2) The arrangement mentioned in sub-rule (1) shall continue till the Gramin Rozgar Guarantee Cards, are
issued by the State Government as per the provisions of the Act and the Scheme notified by that Government.

(3) The verified documents or records necessary to fulfil the employment demand under the Mahatma Gandhi
National Rural Employment Guarantee Scheme shall continue to be valid till such documents are issued by the State
Government as per the provisions in the Act and the Scheme notified by that Government.

7. Statutory guarantee. - (1) Any demand for employment registered under the Mahatma Gandhi National Rural
Employment Guarantee Scheme after the transition date shall be considered in accordance with the provisions of
the Act.
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(2) Where a household has already availed employment for any number of days during the given financial year
under the Mahatma Gandhi National Rural Employment Guarantee Scheme, such a household shall remain eligible for
the balance of the guaranteed days of employment in that financial year, in accordance with the provisions of the Act.

(3) The Programme Officer shall ensure proper adjustment, reconciliation and accounting of such employment.

8. Transfer of movable and immovable assets. — (1) All movable and immovable assets created, procured or
maintained under the Mahatma Gandhi National Rural Employment Guarantee Act, 2005 (42 of 2005), shall stand
transferred to the authorities under the Act.

(2) The State Government shall prepare and maintain an inventory of all movable and immovable assets
pertaining to the Scheme, containing the particulars of such assets and the authority in whom such assets stand
transferred or vested, in accordance with the applicable laws, rules and procedures of that Government.

(3) The State Government shall furnish such inventory to the Central Government within a period of six months
from the date of commencement of these rules:

Provided that the Central Government may, for reasons to be recorded in writing and on being satisfied that
sufficient cause exists, extend the said period by such further period as it may deem fit, not exceeding ninety days:

Provided further that any such arrangement shall be in conformity with the provisions of the General Financial
Rules, 2017 and such other financial instructions or guidelines as may be issued by the Central Government.

9. Records, data and documents. - (1) All physical records, including muster rolls, sanction orders, bills, vouchers,
registers, audit files and proceedings shall be preserved and transferred to authorities under the Act.

(2) All digital records, including Management Information Service data, geo-tagged photographs, biometric
data, payment records, etc., shall be retained and managed as per the established processes and procedures.

(3) No record shall be destroyed during transition except in accordance with the record retention policy issued
by the Government.

[F. No. J-11015/2/2025-US- RE-V]
ROHINI R BHAJIBHAKARE, Jt. Secy.
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